
‭BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,‬
‭NEW DELHI‬

‭Original Application No. 1216/2024‬

‭IN THE MATTER OF:‬

‭Medical Pollution Control Committee‬

‭Applicant‬

‭Versus‬

‭SEIAA, UP & Ors.‬

‭Respondent(s)‬

‭INDEX‬

‭S.NO‬ ‭PARTICULARS‬ ‭PAGE‬
‭NO.‬

‭1.‬ ‭REPLY‬‭ON‬‭BEHALF‬‭OF‬‭THE‬‭MEMBER‬‭SECRETARY,‬
‭SEIAA,‬ ‭UTTAR‬ ‭PRADESH‬ ‭ALONG‬ ‭WITH‬ ‭THE‬
‭SUPPORTING AFFIDAVIT‬

‭2.‬
‭A‬ ‭Copy‬ ‭of‬ ‭land‬ ‭admeasuring‬ ‭0.4050‬ ‭Ha,‬ ‭at‬ ‭Gata‬ ‭No‬
‭663Mi,‬ ‭Aaraji‬ ‭Village‬ ‭-‬ ‭Dhowadaber,‬‭Utraula,‬‭Balrampur‬
‭purchased‬ ‭on‬ ‭25.05.2022‬ ‭by‬ ‭Shri‬ ‭Kamruddin‬ ‭S/o‬ ‭Shri‬
‭Barsaati‬ ‭R/o‬ ‭Madhpur,‬ ‭Pargana‬ ‭and‬ ‭Tehsil‬ ‭Utraula,‬
‭District‬‭Balrampur‬‭is‬‭being‬‭attached‬‭herewith‬‭and‬‭marked‬
‭as‬‭Annexure no.-1.‬

‭3.‬ ‭A‬ ‭Copy‬ ‭of‬ ‭the‬ ‭gap‬ ‭analysis‬ ‭report‬ ‭sent‬ ‭by‬ ‭UPPCB‬ ‭vide‬

‭letter‬ ‭no.‬ ‭G39225/C‬ ‭6/NOC/337/C.B.W.T.F/‬ ‭Basti/22,‬

‭dated‬ ‭28.09.2022‬ ‭is‬ ‭being‬ ‭attached‬ ‭herewith‬ ‭and‬ ‭marked‬

‭as‬‭Annexure no.-2.‬
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‭4.‬ ‭A‬‭Copy‬‭of‬‭Terms‬‭of‬‭Reference,‬‭dated‬‭30.11.2022‬‭is‬‭being‬

‭attached herewith and marked as‬‭Annexure no.-3.‬

‭5.‬ ‭A‬‭Copy‬‭of‬‭replies‬‭submitted‬‭by‬‭the‬‭project‬‭proponent‬‭vide‬

‭letter‬ ‭dated‬ ‭07.09.2023‬ ‭is‬ ‭being‬ ‭attached‬ ‭herewith‬ ‭and‬

‭marked as‬‭Annexure no. 4.‬

‭6.‬ ‭A‬ ‭Copy‬‭of‬‭EC,‬‭identification‬‭No.–‬‭EC23B057UP164137,‬

‭dated‬ ‭10.11.2023‬ ‭is‬ ‭being‬ ‭attached‬ ‭herewith‬ ‭and‬ ‭marked‬

‭as‬‭Annexure no. 5.‬

‭THROUGH‬

‭PRIYANKA SWAMI‬
‭Standing Counsel for the State of UP.‬

‭F- 13, Ground Floor, Jangpura Extension,‬
‭New Delhi- 110014‬

‭8800656660‬
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‭BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,‬
‭NEW DELHI‬

‭Original Application No. 1216/2024‬

‭IN THE MATTER OF:‬

‭Medical Pollution Control Committee‬

‭Applicant‬

‭Versus‬

‭SEIAA, UP & Ors.‬

‭Respondent(s)‬

‭REPLY‬ ‭ON‬ ‭BEHALF‬ ‭OF‬ ‭THE‬ ‭MEMBER‬ ‭SECRETARY,‬ ‭SEIAA,‬ ‭UTTAR‬
‭PRADESH ALONGWITH THE SUPPORTING AFFIDAVIT.‬

‭MOST RESPECTFULLY SHOWETH:‬

‭1.‬ ‭That‬ ‭an‬ ‭online‬ ‭application‬ ‭dated‬ ‭01/06/2022‬ ‭was‬ ‭made‬ ‭by‬ ‭the‬ ‭project‬
‭proponent‬‭regarding‬‭grant‬‭of‬‭Terms‬‭of‬‭Reference‬‭for‬‭the‬‭Proposed‬‭Common‬
‭Bio‬‭Medical‬‭Waste‬‭Treatment‬‭Facility‬‭(CBWTF)‬‭M/s‬‭Rajveer‬‭Ventures‬‭India‬
‭Private Limited at Gata No-663, Village-Dhowadaber, Utraula, Balrampur.‬

‭2.‬ ‭That‬ ‭the‬ ‭"Revised‬ ‭Guidelines‬ ‭for‬ ‭Common‬ ‭Bio-medical‬ ‭Waste‬ ‭Treatment‬
‭and‬ ‭Disposal‬ ‭Facilities,‬ ‭2016"‬ ‭issued‬ ‭by‬ ‭CPCB‬ ‭regarding‬ ‭establishment‬ ‭of‬
‭Common‬‭Biomedical‬‭Waste‬‭Treatment‬‭Facility‬‭and‬‭following‬‭provisions‬‭has‬
‭been made regarding land area requirement:‬

‭●‬ ‭That‬ ‭sufficient‬ ‭land‬ ‭shall‬ ‭be‬ ‭allocated‬ ‭to‬ ‭the‬ ‭CBWTF‬ ‭to‬ ‭provide‬ ‭all‬
‭requisite‬ ‭systems‬ ‭which‬ ‭include‬ ‭dedicated‬ ‭space‬ ‭for‬‭storage‬‭of‬‭waste‬
‭(both‬ ‭treated‬ ‭and‬ ‭untreated),‬ ‭waste‬ ‭treatment‬ ‭equipment,‬ ‭vehicle‬
‭washing‬ ‭bay,‬ ‭vehicle‬ ‭parking‬ ‭space,‬ ‭ETP,‬ ‭incineration‬ ‭ash‬ ‭storage‬
‭provision, administrative room, space for DG Set, etc.‬
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‭●‬ ‭That‬ ‭preferably,‬ ‭a‬ ‭CBWTF‬ ‭shall‬ ‭be‬ ‭set‬ ‭up‬ ‭on‬ ‭a‬ ‭plot‬ ‭size‬ ‭of‬ ‭not‬ ‭less‬
‭than‬ ‭one‬ ‭acre‬ ‭in‬ ‭all‬ ‭the‬‭areas.‬‭However,‬‭a‬‭CBWTF‬‭can‬‭be‬‭developed‬
‭in‬ ‭adjacent‬ ‭plots‬ ‭but‬ ‭cannot‬ ‭be‬ ‭set‬ ‭up‬ ‭in‬ ‭two‬ ‭or‬ ‭more‬ ‭different‬ ‭plots‬
‭located‬ ‭in‬ ‭different‬ ‭areas.‬ ‭Separate‬ ‭plots‬ ‭can‬ ‭be‬ ‭permitted‬ ‭only‬ ‭for‬
‭vehicle‬ ‭parking‬ ‭if‬ ‭located‬ ‭in‬ ‭the‬ ‭close‬ ‭vicinity‬ ‭of‬ ‭the‬ ‭proposed‬
‭CBWTFs or the existing CBWTFs.‬

‭●‬ ‭That‬ ‭in‬ ‭case‬ ‭of‬ ‭upcoming‬ ‭or‬‭new‬‭CBWTFs‬‭(both‬‭in‬‭municipal‬‭limits‬
‭with‬ ‭population‬ ‭more‬ ‭than‬ ‭25‬ ‭lakhs‬ ‭or‬ ‭in‬ ‭rural‬ ‭areas),‬ ‭the‬ ‭land‬ ‭area‬
‭requirement‬‭may‬‭be‬‭relaxed‬‭(but‬‭in‬‭any‬‭case‬‭not‬‭less‬‭than‬‭0.5‬‭acre)‬‭by‬
‭the‬ ‭SPCB/PCC,‬ ‭with‬ ‭additional‬ ‭control‬ ‭measures‬ ‭such‬ ‭as‬‭zero‬‭liquid‬
‭discharge,‬ ‭increase‬ ‭in‬ ‭stack‬ ‭height,‬ ‭stringent‬ ‭emission‬ ‭norms,‬ ‭odour‬
‭control‬ ‭measures‬ ‭or‬ ‭any‬ ‭other‬ ‭measures‬ ‭felt‬ ‭necessary‬ ‭by‬ ‭the‬
‭prescribed‬ ‭authority‬ ‭on‬ ‭case-to-case‬ ‭basis,‬ ‭only‬ ‭in‬ ‭consultation‬ ‭with‬
‭CPCB.‬

‭3.‬ ‭That‬ ‭in‬ ‭view‬ ‭of‬ ‭the‬ ‭above‬ ‭provision,‬ ‭the‬ ‭project‬ ‭proponent‬ ‭Shri‬ ‭Diwakar‬
‭Singh,‬ ‭Director,‬ ‭S/o‬ ‭Shri‬ ‭Narendra‬ ‭Bahadur‬ ‭Singh,‬ ‭Director‬ ‭Rajveer‬
‭Ventures‬ ‭India‬ ‭Private‬ ‭Limited,‬ ‭NDL‬ ‭Tower,‬ ‭3rd‬ ‭Floor,‬ ‭Behanan‬ ‭Purwa,‬
‭Near‬ ‭Wave‬ ‭Mall,‬ ‭Gomti‬ ‭Nagar,‬ ‭Lucknow,‬ ‭Uttar‬ ‭Pradesh‬ ‭has‬ ‭submitted‬ ‭the‬
‭land‬ ‭admeasuring‬ ‭0.4050‬ ‭Ha,‬ ‭at‬ ‭Gata‬ ‭No‬ ‭663Mi,‬ ‭Aaraji‬ ‭Village‬ ‭-‬
‭Dhowadaber,‬ ‭Utraula,‬ ‭Balrampur‬ ‭purchased‬ ‭on‬ ‭25.05.2022‬ ‭from‬ ‭Shri‬
‭Kamruddin‬ ‭S/o‬ ‭Shri‬ ‭Barsaati‬ ‭R/o‬ ‭Madhpur,‬ ‭Pargana‬ ‭and‬ ‭Tehsil‬ ‭Utraula,‬
‭District‬ ‭Balrampur.‬ ‭A‬ ‭copy‬ ‭of‬ ‭land‬ ‭admeasuring‬ ‭0.4050‬ ‭Ha,‬ ‭at‬ ‭Gata‬ ‭No‬
‭663Mi,‬ ‭Aaraji‬ ‭Village‬ ‭-‬ ‭Dhowadaber,‬ ‭Utraula,‬ ‭Balrampur‬ ‭purchased‬ ‭on‬
‭25.05.2022‬‭by‬‭Shri‬‭Kamruddin‬‭S/o‬‭Shri‬‭Barsaati‬‭R/o‬‭Madhpur,‬‭Pargana‬‭and‬
‭Tehsil‬‭Utraula,‬‭District‬‭Balrampur‬‭is‬‭being‬‭attached‬‭herewith‬‭and‬‭marked‬‭as‬
‭Annexure no.-1.‬
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‭4.‬ ‭That‬ ‭the‬ ‭case‬ ‭was‬ ‭considered‬ ‭in‬ ‭657th‬ ‭SEAC-1‬ ‭Meeting,‬‭dated‬‭22.06.2022‬
‭wherein‬‭the‬‭committee‬‭discussed‬‭the‬‭matter‬‭and‬‭recommended‬‭issuing‬‭terms‬
‭of‬ ‭reference‬ ‭for‬ ‭the‬ ‭preparation‬ ‭of‬ ‭Environment‬‭Impact‬‭Assessment‬‭Report‬
‭(EIA) regarding the project.‬

‭5.‬ ‭That‬‭subsequently,‬‭the‬‭case‬‭was‬‭considered‬‭in‬‭632nd‬‭SEIAA‬‭Meeting,‬‭dated‬
‭21.07.2022,‬ ‭wherein‬ ‭SEIAA‬ ‭opined‬ ‭that‬ ‭a‬ ‭letter‬ ‭should‬ ‭be‬ ‭sent‬‭to‬‭Member‬
‭Secretary‬ ‭UP‬ ‭Pollution‬ ‭Control‬ ‭Board‬ ‭to‬ ‭provide‬ ‭the‬‭gap‬‭analysis‬‭report‬‭in‬
‭the light of Office order dated 01/04/2022.‬

‭6.‬ ‭That‬ ‭further,‬ ‭in‬ ‭compliance‬ ‭of‬ ‭632nd‬ ‭SEIAA‬ ‭Meeting,‬ ‭dated‬ ‭21.07.2022,‬
‭letter‬‭dated‬‭27.09.2022‬‭was‬‭sent‬‭to‬‭Member‬‭Secretary‬‭UP‬‭Pollution‬‭Control‬
‭Board‬ ‭to‬ ‭provide‬ ‭the‬ ‭gap‬ ‭analysis‬ ‭report‬ ‭in‬ ‭the‬ ‭light‬ ‭of‬ ‭Office‬ ‭order‬ ‭dated‬
‭01/04/2022.‬

‭7.‬ ‭That‬‭in‬‭reply‬‭to‬‭the‬‭letter‬‭dated‬‭27.09.2022,‬‭UPPCB‬‭complied‬‭with‬‭the‬‭issue‬
‭and‬ ‭sent‬ ‭the‬ ‭gap‬ ‭analysis‬ ‭report‬ ‭vide‬ ‭letter‬
‭no.G39225/C-6/NOC/337/C.B.W.T.F/Basti/22,‬ ‭dated‬‭28.09.2022.‬‭A‬‭copy‬‭of‬
‭the‬ ‭gap‬ ‭analysis‬ ‭report‬ ‭sent‬ ‭by‬ ‭UPPCB‬ ‭vide‬ ‭letter‬ ‭no.‬
‭G39225/C-6/NOC/337/C.B.W.T.F/‬ ‭Basti/22,‬ ‭dated‬ ‭28.09.2022‬ ‭is‬ ‭being‬
‭attached herewith and marked as Annexure no.-2.‬

‭8.‬ ‭That‬ ‭the‬ ‭case‬ ‭was‬ ‭considered‬ ‭in‬ ‭671st‬ ‭SEIAA‬ ‭Meeting,‬ ‭dated‬ ‭16.11.2022‬
‭and‬ ‭on‬ ‭the‬ ‭basis‬ ‭of‬ ‭the‬ ‭gap‬ ‭analysis‬ ‭report‬ ‭sent‬ ‭by‬ ‭UPPCB‬ ‭vide‬ ‭letter‬ ‭no.‬
‭G39225/C-6/NOC/337/C.B.W.T.F/‬ ‭Basti/22,‬ ‭dated‬ ‭28.09.2022,‬ ‭SEIAA‬
‭while‬ ‭adding‬ ‭additional‬ ‭points‬ ‭to‬ ‭ToR,‬ ‭agreed‬ ‭with‬ ‭the‬ ‭recommendation‬‭of‬
‭the SEAC to issue the ToR to the said proposal for conducting EIA studies.‬
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‭9.‬ ‭That‬ ‭further,‬ ‭SEIAA‬ ‭vide‬ ‭its‬ ‭reference‬ ‭no.‬ ‭283/Parya/SEIAA/7125/2022,‬
‭dated‬ ‭30.11.2022‬ ‭issued‬ ‭Terms‬ ‭of‬ ‭Reference‬ ‭for‬ ‭Common‬ ‭Bio‬ ‭Medical‬
‭Waste‬ ‭Treatment‬ ‭Facility‬ ‭(CBWTF)‬ ‭at‬ ‭Gata‬ ‭No-663,‬‭Village-‬‭Dhowadaber,‬
‭Utraula,‬ ‭Balrampur,‬ ‭M/s‬ ‭Rajveer‬ ‭Ventures‬ ‭India‬ ‭Private‬ ‭Limited.A‬ ‭copy‬‭of‬
‭Terms‬ ‭of‬ ‭Reference,‬ ‭dated‬ ‭30.11.2022‬ ‭is‬ ‭being‬ ‭attached‬ ‭herewith‬ ‭and‬
‭marked as Annexure no.-3.‬

‭10.‬‭That‬‭further,‬‭an‬‭online‬‭application‬‭dated‬‭17.06.2023‬‭was‬‭made‬‭by‬‭the‬‭project‬
‭proponent‬ ‭regarding‬ ‭grant‬ ‭of‬ ‭Environmental‬ ‭Clearance‬ ‭for‬ ‭the‬ ‭Proposed‬
‭Common‬ ‭Bio‬ ‭Medical‬ ‭Waste‬ ‭Treatment‬ ‭Facility‬ ‭(CBWTF)‬ ‭M/s‬ ‭Rajveer‬
‭Ventures‬ ‭India‬ ‭Private‬ ‭Limited‬ ‭at‬ ‭Gata‬ ‭No-663,‬ ‭Village-‬ ‭Dhowadaber,‬
‭Utraula, Balrampur.‬

‭11.‬‭That‬ ‭the‬ ‭case‬ ‭was‬ ‭considered‬‭in‬‭669th‬‭SEAC-2‬‭Meeting,‬‭dated‬‭27.06.2023,‬
‭wherein‬ ‭the‬ ‭committee‬ ‭discussed‬ ‭the‬ ‭matter‬ ‭and‬ ‭directed‬ ‭the‬ ‭project‬
‭proponent to submit the following information:‬

‭●‬ ‭Land conversion document.‬
‭●‬ ‭Point-wise‬ ‭reply‬ ‭of‬ ‭complaint‬ ‭letter‬ ‭dated‬ ‭24/03/2023‬ ‭of‬‭M/s‬‭Dinesh‬

‭Kumar Singh Contractor.‬

‭12.‬‭That‬ ‭the‬ ‭case‬ ‭was‬ ‭considered‬ ‭in‬ ‭754th‬ ‭SEIAA‬ ‭Meeting,‬ ‭dated‬ ‭08.09.2023,‬
‭wherein SEIAA noted the comments of SEAC.‬

‭13.‬‭That‬ ‭in‬ ‭view‬ ‭of‬ ‭the‬ ‭above‬ ‭queries‬ ‭raised‬ ‭by‬ ‭SEIAA/SEAC,‬ ‭the‬ ‭project‬
‭proponent submitted their replies vide letter dated 07.09.2023.‬
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‭14.‬‭That‬‭subsequently,‬‭the‬‭case‬‭was‬‭considered‬‭in‬‭767th‬‭SEIAA‬‭Meeting,‬‭dated‬
‭26.10.2023,‬ ‭wherein‬ ‭SEIAA‬ ‭agreed‬ ‭with‬ ‭the‬ ‭recommendation‬ ‭of‬ ‭SEAC‬ ‭to‬
‭grant environmental clearance to the project.‬

‭15.‬‭That‬ ‭further,‬ ‭SEIAA,‬ ‭vide‬ ‭EC‬ ‭identification‬ ‭No.‬ ‭–‬ ‭EC23B057UP164137,‬
‭dated‬ ‭10.11.2023‬‭issued‬‭grant‬‭of‬‭Environmental‬‭Clearance‬‭for‬‭the‬‭Proposed‬
‭Project‬‭Activity‬‭under‬‭the‬‭provision‬‭of‬‭EIA‬‭Notification‬‭2006.A‬‭copy‬‭of‬‭EC,‬
‭identification‬ ‭No.‬ ‭–‬ ‭EC23B057UP164137,‬ ‭dated‬ ‭10.11.2023‬ ‭is‬ ‭being‬
‭attached herewith and marked as Annexure no. 5.‬

‭THROUGH‬

‭PRIYANKA SWAMI‬
‭Standing Counsel for the State of UP.‬

‭F- 13, Ground Floor, Jangpura Extension,‬
‭New Delhi- 110014‬

‭8800656660‬
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‭BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,‬
‭NEW DELHI‬

‭Original Application No. 1216/2024‬

‭IN THE MATTER OF:‬

‭Medical Pollution Control Committee‬

‭Applicant‬

‭Versus‬

‭SEIAA, UP & Ors.‬

‭Respondent(s)‬

‭AFFIDAVIT‬

‭I,‬‭ANURAG‬‭YADAV,‬‭aged‬‭about‬‭48‬‭years‬‭s/o‬‭Sh.‬‭P.N.‬‭SINGH‬‭is‬‭presently‬‭posted‬

‭as‬ ‭DEPUTY‬ ‭DIRECTOR,‬ ‭REGIONAL‬ ‭OFFICE,‬ ‭NOIDA,‬ ‭DIRECTORATE‬

‭OF‬ ‭ENVIRONMENTAL,‬ ‭UP.‬ ‭having‬ ‭an‬ ‭office‬ ‭at‬ ‭E-21/1,‬ ‭NOIDA,‬ ‭UTTAR‬

‭PARDESH.‬

‭1.‬ ‭That‬‭I‬‭am‬‭posted‬‭as‬‭stated‬‭above‬‭and‬‭well‬‭conversant‬‭with‬‭the‬‭facts‬‭of‬‭the‬

‭present‬ ‭case‬ ‭and‬ ‭as‬ ‭such‬ ‭competent‬ ‭to‬ ‭swear‬ ‭this‬ ‭affidavit‬ ‭on‬ ‭behalf‬ ‭of‬

‭Member Secretary, SEIAA‬‭before this Tribunal.‬
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2. That the accompanying Reply has been drafted by our counsel upon my 

instructions and annexed herein as Annexure 1. 

3. That the contents of the accompanying Reply are true and correct, and the 

knowledge has been derived from official records and nothing material has 

been concealed therefrom. 

,,.. 

,/, 
§. orv ~ di 

\Jr/_,\ 1) ~~, ~~ 
efJ '\_ \. ~~ ~ff, 

\d h~flJ ~ 
~~ t,,~ICATION 

~ .~ 

~erified on solemn affirmation at New Delhi on this 

d 
DEPONENT 

2025 

that the; contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

therefrom. 

U AGARW , 
Delhi 

d.No, 17806 ~ 
DEPONENT 

2 7 JAN 2025 
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Annexure no. 1
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Annexure no. 3
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Annexure no. 4
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